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end of 1971, except for a relatively small
quantity of adhesive stamp paper, the re-
quirements of other security paper would
also be met from indigenous sources. The
possibility of production of adhesive stamp
paper at the Security Paper Mill will also
be explored when the Mill goes into full
production by 1969-70.

REPORT OF COMMISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES

*673. SHRI MAYAVAN :
SHR] P. R. THAKUR :

Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether it is a fact that the two-day
Conference of State Ministers held in Delhi
has recommended the setting up of a broad-
based ad hoc Committee to follow up action
on the Report of the Commissioner for
Scheduled Castes and Scheduled Tribes;

(b) if so, the reaction of Government
thereto;

(¢) when the Committee is likely to be
set up; and

(d) what
powers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (8)
Some did not want any type of Committee;
some advocated a broad-based Committee.

will be its functions and

(b) to (d). The matter is under con-
sideration.
SCHEDULED CASTES AND SCHEDULED TRIBES

*674. SHRI P. R. THAKUR : Will the
Minister of SOCIAL WELFARE be pleased
to state :

(a) the existing set-up of the administra-
tive machinery at the Union, State and
Local government levels for the enforce-
ment of the constitutional provisions for the
Scheduled Castes and Scheduled Tribes;
and

(b) the authority and means possessed
by the various levels of Government to safe-
guard the rights of these people ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
The information is contained in the annual
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reports of the Commissioner for Scheduled
Castes & Scheduled Tribes. The regional
offices of the Commissioner have recently
been re-organised into five Zonal offices.

(b) The executive powers of Govern-
ment are exercised in accordance with the
provisions in the Constitution.

DEVALUATION

*677. SHRI S. M. BANERJEE : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that there is =
growing pressure by U.S.A. on India for
a second devaluation; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) No, Sir.

(b) Does not arise.
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M/s. STRETCHLON (P) LTp.
*679. SHRI MADHU LIMAYE: Wwill
the Minister of FINANCE be pleased to
state :

(a) whether Government are aware
that Stretchlon (P) Ltd. is a firm with

some relation with M/s. Aminchand
Pyarelal Group of firms;
(b) whether Government's  attention

has been drawn to the notes attached to
forming part of the Balance Sheet as on
the 12th November, 1966 in which atten-
tion has been drawn to several jrregula-
rities, violation of various laws;

(c) whether Government are aware that
these notes have since been suppressed; and

(d) if so, the action taken against this
firm owned by relations of M/s. Amin-
chand Pyarelal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) The relationship between the
two concerns is being investigated.

(b) Yes, Sir,

(c) Investigations are in progress in the
matter by the Registrar of Companies and
the Inceme-tax Department.

(d) The question of taking any action
will arise on completion of the investiga-
tions.
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AD FROM DEVELOPING COUNTRIES

*681. SHRI HIMATSINGKA : Will the
Minister of FINANCE be pleased to state :

(a) whether while inaugurating the Sth
Annual Congress of Cotton and Textile
Industries in New Delhi recently he called
upon the developing countries to fulfil the
U.N. recommendation to give 1 per cent
of their gross national product for the de-
velopment  of the developing nations as
aid;

(b) if so, the response of the Members
at the Congress thereto; and

(c) the concessions and aid expected
from the developed countries for the deve-
lopment of textile industry in this country
in the light of the discussions and decisions
taken at the said Congress ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) 1 said on that
occasion, that advanced nations must try to
implement the U.N. recommendation that
they should give 1% of their GNP by way
of assistance to the developing nations.

(b) The delegates present at the Con-
gress were not expected to indicate their
response to this.

(c) This would depend upon the efforts
of the International Federation of Cotton
and Allied Textile Industries to influence the
various Governmental Organizations in their
respective countries to the adoption of
constructive actions towards the needs of
the developing countries.

SEPARATION OF ExXECUTIVE AND JUDICIAL
FUNCTIONS IN RESPECT OF CUSTOMS AND
Excise CAses
*682. SHRI S. S. KOTHARI : Will the
Minister of FINANCE be pleased to state :
(a) Whether the executive and judicial
(adjudication) functions in respect of
Customs and Excise Cases are performed
by different officials or the same official;
(b) if so, why the separation of such
powers has not been effected and adjudi-
cation functions assigned to a Tribunal;

and
(c) the steps Government propose (o
take in this regard ?





